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Coul Mines Provide1t Fund Arrears
with Coal Mine Owners

2483. SHRI C. JANARDHANAN :
SHRI R. N. SHARMA :

Wilt the Mimster of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Qovernment are aware of
the jncressing default on the part of the
ooal minc-owners to pay their share to the
Coal Mines Provident Fund;

)
ment o recove;

employers; and

(¢) whether sny prosecuttons have
been launched against the defaulting emplo-
yers; if so, the pumber of cases filed so

fac?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K KHADIL-
KAR) : The Coal Mines Provident authori-
ties have reported as under ;—

il s0, the steps taken by Govern~
the arrears from the

[o) Yes.

(b) () Legal action by way of pro-
seoution and recovery proceedings
15 generally taken aganst defaul-
ting employers under the Coa)
Mines Provident Fuad, Family
Pension and Bonus Schemes Act,
M’

() Compisints are aho lodged in
,w clses under Section 406
y

@) The State Governments of Bikar,
Woit Bangid, Madhya Pradesh ant
Mabirashiva have boch regocsted
o isus instructiond o the certi-
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The Stute Governmen®s of ‘Bihur
and West Begal havé beért requosted
1o appoint Corlificate Offiders in
cath Siate to deal exclusively
with the certificates cases of the
Coa! Mines Provident Fund,

i)

The question of amending the Coat
Mines Provident Fund, Family
Pension and Bonus Schemes Act,
1948 to provide for more deterrent
penaities for non-payment of
provident fund dues ¥ uynder
consideration of Government.

™

() Till the end of March, 1972, the
following legal action to realise the
arrears has been taken ;—

(1) Number of prosecution filed
vnder the Coal Mines Pro-
vident Fund, Family Pension
and BPBonus Schemes Act,
1948.

Gi) Number of prosecutions
filed wunder Section 406
LPC. *

({ii{) Number of certificate cases
filed. ~3261

—3429

—17

Interim Report of Bonus
Review Committee

2454. DR. RANEN SEN: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

{a) whether Gowerument have asked
{or an interim report from the Bonus
Review Comensttee;

(o) ifeo, whether Government have
receivedd this report; upd

() the secomumendations made asnd the
decisions. telen a5 them T
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